Serial No. 02

HIGH COURT OF JAMMU AND KASHMIR
AT JAMMU

EMG-WP(C) No. 36/2020 (O & M)
(Through Video Conferencing)

Rashima and another ...Petitioner(s)
Through:- Mr. Suyash Singh Chandel, Advocate

(Through Video Call)
v/s

Union Territory of Jammu and Kashmir and others ....Respondent(s)

Through:-

Coram: HON’BLE MR. JUSTICE RAJESH BINDAL, JUDGE

ORDER

1. The petitioners have approached this court claiming that they
have married against the wishes of their parents, and are being unnecessarily
harassed.

2. After hearing the learned counsel for the petitioners and
considering the aforesaid fact, the present petition can be disposed of with
the observation that in case the life and liberty of the petitioners is at threat,
they shall be at liberty to approach the respondent No.3, who shall take
appropriate steps to protect the life and liberty of the petitioners. It is made
clear that the order passed by this Court shall not be considered as a stamp of
this Court on the validity of the marriage of the petitioners.

3. Writ petition is, accordingly, disposed of.

(RAJESH BINDAL)
JUDGE
Jammu
01.06.2020
Vijay
Whether the order is speaking:  Yes/No.
Whether the order is reportable: Yes/No.



